
 383.0  2-0,  1980-81—Min.  of

 [Shri  P.  Rajagopal  Naidu]

 fore,  we  must  distinguish  between
 the  small  farmer  who  employs  labour-
 érs  casually  and  the  industrialists  who
 employ  the  labourers  permanently.

 Here,  under  the  Industrial  Disputes
 Act,  not  only  the  actual]  workers  but
 also  mary  of  the  sections  who  are
 Officials  who  are  drawing  more  than
 Rs.  1000  or  Rs.  1500  have  been  inclu-

 ded  under  the  term  ‘workmen’  so  as

 to  get  the  benefit  under  the  Indus-
 trial  Disputes  Act,  ।  shall  read  for
 the  benefit  of  our  Members  ‘In  re-
 Jation  to  the  industrial  disputes...

 MR.,CHAIRMAN;  Mr.  Naidu,  you

 May  please  continue  next  time.

 18.07  hrs.

 RE:  HALF-AN-HOUR  DISCUSSION
 —Contd.

 MR.  CHAIRMAN:  Now,  there  is
 one  more  thing  which  J]  want  to

 bring  to  the  notice  of  the  House.

 Members  will  recall  that  in  order
 to  enable  the  Minister  of  Energy  and
 Coal  to  complete  his  reply  on  the  De-

 mands  for  Grants  relating  to  Minis-

 tries  of  Energy  and  Coal,  the  Half-an-
 Hour  discussion  by  Shri  Jndrajit
 Gupta  regarding  delay  in  declaration
 of  results  of  Assembly  elections  for

 Bihar  listed  to  be  taken  up  at  6  p.m.
 has  been  postponed  to  be  taken  up
 after  disposal  of  the  Demads  nfor

 Grants  of  the  said  Ministries.  Shri

 Indrajit  Gupta  has  now  requested
 that  instead  of  taking  up  the  Half-

 an-Hour  discussion  at  that  late  hour,
 it  might  be  postponed  to  Wednesday,
 the  16th  July,  1980.  The  Minister  of
 Law  is  also  agreeable.  If  the  House

 agrees,  the  Half-an-Hour  Discussion

 may  be  postponed  accordingly,  I

 hope  the  House  agrees.

 SEVERAL  HON.  MEMBERS:  Yes,

 yes.

 MR.  CHAIRMAN:  So,  it  does.  It

 is  accordingly  postponed.  New,  the
 hon.  Minister.  ।

 re
 18.09  hrs.

 DEMANDS  FOR  GRANTS  (GENE-
 RAL),  1980-81—Contd.
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 MINISTRY  OF  ENERGY  AND  DEPARTMENT
 OF  COAL  (MINISTRY  or  Sreer,  Mines

 AND  COAL)  —Contd.

 SHRI  A,  B.  A.  GHANI  KHAN
 CHAUDHARI;  I  was  speaking  on  the

 super  thermal  power  stations,  It  is
 our  Prime  Minister  who  first  mootec
 this  idea  of  super  thermal  power  sta-
 tions  near  the  coalfields.  When  this
 was  started,  the  idea  was  to  have
 them  on  regional  basis.  Members

 may  be  knowing  that  we  are  con-

 structing  super  thermal]  power  _  sta-
 tions  at  Singrauli  in  Uttar  Pradesh;
 at  Korba  in  M.P.,  at  Ramgundam  in
 Andhra  Pradesh  and  at  Farakka  in
 West  Bengal.  Our  experience  tells
 us  that  building  a  super  thermal
 power  station  near  the  coalfield  euto-

 matically  solves  the  most  difficult

 problem,  that  is,  transportation.  Our

 present  thinking  is  that  wherever
 coal  is  available,  we  will  start  there
 a  super  thermal  power  station.»  For
 this  We  have  decided  to  set  up  a

 power  station  at  Khalagaon.  Our

 friend,  Shri  Bhagwat  Jha  Azad  was
 very  furious.  An  ominent  member
 like  Mr.  Azad  should  not  have  talked

 like  that,  Because,  whenever  we  build

 up  a  super  thermal  power  station  that

 power  is  not  meant  only  for  that

 region.

 Take  for  example  Farakka.  When

 We  are  constructing  it,  we  are  not  do-

 ing  that  for  West  Bengal  only.  But
 we  have  reached  an  agreement  already
 with  Bihar  and  other  Stateg  that  the

 power  flows  also  to  Bihar.  So,  there

 shoulq  not  be  any  confusion  on  this.
 To  start  with  the  idea  was  to  have

 1,000  MW  for  Farakka.  Now  it  has
 been  increased  to  2,000  MW.  So,  for

 Kalgaon,  to  start  with,  my  idea  is  to
 have  1,000  M.W.  if  more  coal  is  avail-
 able.  I  can  assure  you  that  we  shall

 go  up  to  2,000  M.W,  The  point  here

 is  whether  coal  availability  is  there  or

 not.  That  is  the  whole  thing.  Similar-

 ly,  for  Talcher,  we  are  thinking.  I  do

 not  know  it.  It  dépends  upon  the  pro-

 ject  report.  Our  thinking  is  like  that.

 For  M.P.  e180  if  there  are  Coal  fields.

 we  will  go  in  for  the  super  thermal
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 power.  Our  present  policy,  if  I  may

 be  allowed  to  say  80,  is  this.  Obvious-

 ly  to  fill  up  the  gap  between  the

 demand  and  ‘supply,  the  most  impor-
 tant  task  is  to  do  this  as  quickly  as

 possible.  The  country  ig  suffering  due

 to  power  shortage.  Immediately  only

 fhe  super-thermal  power  can  come  to

 the  country’s  rescue.  We  have

 urged  upon  the  Chief  Ministers,

 Ministers  of  Finance  and  the  Power

 Ministers  who  had  come  to  the  Confe-

 rence  tg  make  optimum  use  of  re-

 sources  they  have  at  their  disposal.

 In  the  suggestions  some  of  our

 friends  made,  they  very  rightly  em-

 phasifed  the  idea  of  hydro-power.  I

 do  agree  with  them.  But  there  are

 lots  of  technical  ang  operational  diffi-

 culties,  Capital  cost  in  hydro  is  more
 but  its  running  cost  is  much  cheaper.
 So,  we  are  gOing  on  in  a  very  big  way
 for  the  hydro.  We  have

 identified
 that  at  least  we  have  the  potential  of

 75,000  M.W.  of  hydro  potential  at  pre-
 sent  though  the  actual  hydro  capacity
 developeg  is  11,400  M.W,  I  intend  to

 give  much  greater  attention  to  solve
 the  problems  which  have  delayed  the

 project  of  hydro.  Hydro-electric  pro-
 jects  linger  for  many  years  and  several

 projects  are  not  started  due  to  lack  of
 accord  among  the  States  on  the  use  of
 water.  We  will  have  to  find  a  suitable
 method  to  solve  this  problem  with  the

 cooperation  of  the  States.

 SHRI  M.  RAM  GOPAL  REDDY:  But
 what  about  Srisailam  Project—a  very
 important  project?

 SHRI  A.B.A.  GHANI  KHAN  CHAU-
 DHURI:  I  am  coming  to  that.

 I  have  talked  to  the  representatives
 about  the  hydro.  Look  at  the  process.
 Normally  it  takes  from  eight  to  ten
 years.  Naturally,  very  few  State
 Electricity  Boards  who  are  suffering
 from  the®  power  shortage  waht  to
 take  this  “sort  f  construction.

 So,  we  are  thinking  of  having  for-
 eign  collaboration  or  expert  Rnowledge
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 on  this  so  that  we  can  cut  short  this

 period.  Another  difficyty  in  hydro  is

 investigation.  It  takes  a  longer  time.
 Sometimes  the  State  Electricity  Boar
 do  not  have  enough  funds  to  do  jus-
 tice  to  proper  investigation.e We  have

 decided  that  from  the  Centre  in  co-

 operation  with  the  State  Electricity
 Boards  we  will  do  this  inyestigation
 and  at  Centre’s  expense.  श

 Sir,  we  are  also  thinking  in  terms

 of  new  sources  for  generation  of  elec-
 trical  energy  like  solar,  geo-thermal,
 tidal  and  wind.  We  are  having  talks
 on  these  matters  especially  on  solar

 energy  with  various  countries  although,
 I  am  afraid,  nothing  concrete  has  come
 out  of  the  talks  as  yet.  But  we  are

 having  talks  and  many  European
 countries  have  shown  a  lot  of  interest
 in  this.

 Sir,  ।  am  very  glad  that  some  of  the
 Members  have  put  a  lot  of  emphasis
 cn  rural  electrification.  I  can  assure
 the  hon’ble  Members  that  I  am  very
 much  interested  and  I  will  leave  no
 stone  unturned  to  see  that  rural  elec-
 trification  is  done  with  a  meaningful
 purpose  and  speed.  When  I  talk  of
 meaningful  purpose,  I  mean  only  that
 rural  electrification  js  done  but  there
 is  no  power.  That  is  a  silly  thing.  I
 want  to  assure  that  wherever  rural
 electrification  is  done,  there  will  be  at
 least  six  hours  or  eight  hours  power  is
 aSsured  to  agriculture  sector.  Sir,  the
 distribution  is  done  by  the  State  Elec-
 tricity  Boards  but  we  can  persuade
 them  and  try  to  tell  them  that  they
 should  not  ignore  the  agriculture  sec-
 tor  which  is  a  vital  sector  of  mur  couao-
 try.

 e
 Similarly,  I  have  talked  to  many

 Chief  Ministers  and  I  am  going  to
 visit  almost  all  the  capitals  to  impress
 upon  them  the  need  for  ratienal  distri.
 bution  of  whatever  power  is  @vailable®
 So,  not  only  generation  aspect  has  iv
 be  looked  into  but  also  the  distributiog,
 aspect  has  to  be  looked  into.  Unfor-
 tunately,  there  are  some  State  Electri-
 city  Boards  where  there  is  irrational
 distribution  of  power.  I  am  glad  to
 inform  the  Howse  that  many  States
 have  been  able  to  do  away  with  the
 power-cuts,  namely,  -  Maharashtra;
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 Orissa,  Karnataka,  Kerala  and  Tami’

 Nadu.  All  these  States  have  been  abl’

 to  do  away  with  the  powercuts.  Hary-
 ana  has  also  been  able  te  do  away  with

 the  power-cuts  because  of  good  rains

 and  if  there  is  any  power-cut  it  is  very

 nominal,  It  is  about  10  per  cent,

 SOME  HON.  MEMBERS:  No.  No.

 SHRI  A.  B.  A.  GHANI  KHAN

 CHAUDHURI:  This  is  our  information.

 You  may  contradict  it.

 Sir,  I  think,  I  have  covered  most  of

 the  points.  I  do  not  want  to  make  re-

 petitior.  As  I  have  sait—I  am  repeal-

 ing—any  power  project  which  is  sent
 to  us  we  will  examine  jit  and  in  three
 months  we  will  dispose  it  of  but  it  may
 not  be  implemented  for  lack  of  resou
 ces.

 SHRI  M.  RAM  GOPAL  REDDY:
 What  abcut  Srisailam?

 SHRI  A.  B.  A.  GHANI  KHAN
 CHAUDHURI:  I  will  check  up  and  give
 you.  I  do  not  have  much  time.

 Now  I  am  coming  to  coal.

 SHRI  SAMAR  MUKHERJEE:  May
 I  ask  him  one  question  regarding
 power?  (Interruptions)

 Only  one  question  because  he  js
 going  to  another  subject.

 Some  days  back,  ene  Bulgarian  de-
 legationm  came.  Our  Chairman  was
 also  there  and  we  had  aq  discussion
 with  the  Leader

 of  the  Delegation.  We
 were  told  that  there  was  some  agree-
 ment  with  the  Government  of  India...
 (Interruption)  Mr.  Minister,  may  I

 repeat  it?  Some  days  back  a  hign
 power  Bulgarian  delegation  came  here.
 The  delegaiion  leader  met  us.  Our
 Chairman  was  also  present.  In  that
 meeting  he  describeg  certain  points  on
 Rower  and  they  said  that  they  have
 developed  a  particular  technology
 where  low-quality  coal  could  be  used
 for  generating  electricity  at  a  muth
 cheaper  rate.  He  visited  Bangalore
 and  cther  places.  He  tuld  us  that  we
 are  having  talks  with  the  Government
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 of  India.  I  am  asking  you.  Is  there

 anything  for  us  to  be  enlightened  with

 regard  to  this  subject?  Have  you  got
 enything  to  say  about  this?

 SHRI  A.  B.  A.  GHANI  KHAN’
 CHAUDHURI:  The  Minister  of  Stat>
 had  discussions  with  them  and  ह  think.
 he  will  be  better  able  to  tell  you  11
 this.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI  /IK-
 RAM  MAHAJAN):  It  is  at  the  discus-
 sion  stage  because  they  have  to  give
 us  concrete  proposal.  Then  they  have
 invited  us  to  Bulgaric,  So,  we  are  at
 it.

 SHRI  A.  छ.  A.  GHANI  KWAN
 CHAUDHURI:  I  now  come  to  Coal.
 The  salient  features  of  the  coal  policy
 are  as  follows:

 Coa]  will  be  the  primary  source  of

 erergy  in  the  coming  years  and  coal

 production  will  be  stepped  up  to  ?.
 able  it  to  meet  the  growing  demand  for

 energy  in  the  country.

 Top  priority  will  be  given  in  the  al-
 location  of  funds  and  resources  to  the

 development  of  the  coal  industry.

 The  coal  industry  which  was  natio-
 nalised  in  1973  will  remain  in  the  ua-
 tionalised  sector.  There  is  no  question
 of  allowing  private  sector  to  do  coal

 mining.

 The  development  of  coal  industry
 will  be  done  so  as  to  ensure  due  regard
 to  conservation  cf  this  non-renewaole
 resource.  This  aspect  will  receive  top
 priority  in  designing,  development  and
 mining,  processing  and  usage.

 Top  priority  will  be  given  to  main-
 tenance  of  safety  of  the  mines  and  of
 the  personnel  working  in  them.

 Priority  will  be  given  to  improving
 the  conditions  of  life  of  the  workers
 engaged  in  the

 coal  industry.

 If  the  coal  production  has  to  be
 stepped  up  we  have  to  take  certain
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 short-term  measures  and  certain  long-
 term  measures.  We  have  already  stact-
 ed  looking  into  these  measures  end
 we  are  trying  cur  best  to  implement
 these.  Short-term  measures  include
 adequate  availability  of  essential  in-
 puts,  such  as  diesel,  cement,  steel,
 power  and  explosives.  We  have  ta

 procure  all  these  and  umless  we  prv-
 Cure  ail  these  things,  coal  production
 cannot  go  up  very  much.  We  are

 having  much  difficulty  especially  in
 Asansol  belt  regardimg  land  acquisi-
 tion.  This  has  to  be  eliminated.  1
 have  appreached  the  Chief  Minister
 and  other  Ministers  ang  I  hope  we  will
 get  the  land.  ‘Ghe  disturbed  law  and
 order  situation  has  to  be  improved.

 e e
 Regarding  long-term  measures,  we

 need  availability  of  adequate  data
 about  proved  reserves  of  the  earlier
 years.  This  is  being  made  up  by  in-
 tensive  drilling  and  exploration.  One
 of  the  shortcomings  is  the  inadequate
 expertise  in  mine  planning  and  design
 ef  the  magnitude  required.  This  is
 being  made  up  by  the  training  of  per
 sonnel  for  planning  and  design  and  by
 obtaining  the  services  of  foreign  ex-
 perts  from  Russia,  Poland,  U.K.  and
 France.

 Sir,  our  thinking  at  the  present
 moment  is  to  take  expertise  knowledge
 from  these  countries.  We  have  ta
 build  up  our  infrastructure  of  coal  sa
 that  we  can  build  up  the  productioa
 as  quickly  as  possible.

 This  shortcomings  in  respect  of  in-
 adequate  equipment  and  expertise  in
 mine  con&Struction  technique  to  the  :x-
 tent  required  are  being  rectified  by
 assigning  some  of  this  work  to  ouf-
 side  agencies,  including  foreign  coun-
 tri¢és  and  by  developing  internal  cons-
 truction  expertise.  The  legacy  of  this
 bad  mining  practice  and  the  obsolete
 technology  adopted  during  the  pre-

 nationalisation  period  which  hadgled  to
 difficulties  iy  modernising  mines  for
 rapid  increase  in  production  had  to  be
 put  an  ead  to.  The  introduction  of
 new  mining  technology  is  p@ssible  only
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 in  new  mines  taken  up  after  nation-
 alisation.

 Now,  we  have  already  done  a  bit  of

 reorganisation  of  Coal  India  and  wt
 -rant  to  do  more.  But  unfortunately
 today  I  am  not  able  to  place  on  the
 Table  of  the  House  the  complete  struc.
 tural  changes  in  this  organisation.

 At
 present  discussions  en  this  matter  is

 going  on  with  the  Planning  Commission
 and  the  Finance  Ministry.  Unless  we
 can  make  these  structural  changes  :  c-

 cording  to  our  need,  I  do  not  think  we
 can  fulfil  our  commitment  to  the  na-
 tion.  For  meeting  the  internal  demand
 which  is  growing  up  every  year,  for

 example,  in  the  year  1984-85  fhe  de.
 mand  is  expecteq  to  rise  170  million

 tonnes,  I  personally  feel  that  there  is
 no  difficulty  in  raising  the  coal  pro-
 duction  provided  infrastructural  diffi-
 culties  are  removed.  We  are  x0

 thinking  to  introduce  some  system  uy
 which  Coal  India  itself  can  take  lot  of
 responsibilities  on  the  marketing  side,
 that  is  on  the  distribution  side.  We
 cannot  shift  our  responsibility  of  the
 cOal  goes  in  black  market.  We  intend
 to  flood  the  market  with  coal  provided
 transportation  bottleneck  is  resolved.
 I  haves  been  emphasising  on  this  noint
 and  there  will  be  ne  dearth  of  00891, ,
 (Interruptions).  This  can  be  solved  in
 at  least  some  States,  for  example,  Bast-
 ern  region,  West  Bengal,  Bihar,  coal
 can  easily  be  moved  by  trucks  to  differ-
 ent  destinations.  I  am  also  thinking
 in  terms  of  removing  the  present  :es-
 trictions  of  permit  system.  When

 there  is  a  shortage  of  supply,  public
 distribution  system  is  the  efily  answer,
 But  thee  public  distribution  system
 skould  be  efficient  and  honest.  When
 distribution  system  is  not  efficient  and
 commodity  concerned  is  not  in  sccar-
 city,  open  market  is  much  better  al-
 though  the  transportation  _  bottleneek
 remains.  According  to  the  guidelines
 Coal  India  15  fully  authoriseg  io  ip- prove  the  present  distribution  system.
 On  one  or  two  occasfons,  I  have  talk-
 ed  to  the  Chief  Minister,  West  Bengal
 and  the  Food  Mfnister  about  the  male
 practices  thateare  going  on  ine  West
 Bengal...  (Interruptions),  1  do  not  re-
 member  that  they  hava  taken  any  ne-
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 won  against  any  ccal  dealer  for  the
 Irst  three  years.  Scarcity  of  coal  is
 going  on  al]  over  West  Bengal.  When-
 ever  we  point  this  out  to  the  ruling
 Party  in  West  Bengal  and  suggest  that
 distribution  be  improved,  I  am  afraid,
 the  imprcvement  is  not  done.  Char-
 8es  of  corruption  have  been  made
 against  cur  officers.  If  they  really
 think  that  there  is  something  wronz
 with  the  coal  Organisation,  they  ean
 write  to  me.  I  can  assure  the  House
 that  we  will  take  penal  action  against the  cfficer  who  are  guilty  but  the  guilty Must  be  proveg  before  action  is  taken.
 (Interruptions).  Accusation  should  not be  made  withcut  basis  against  those who  cannot  defend  themselves  in  this

 House.  But  if  they  are  angry  that some  people  of  Malda  either  on  the  re-
 commendations  of  the  District  Magis- trate  or  on  my  personal  intervention
 get  some  coal  for  silk  industries  etc.,
 where  they_  need  badly,  I  de  not  think that  I

 have  done  anything  wTOng...  (In-
 terruptions).  This  is  within  my  com-
 petence,  Similarly  when  people  in  1s-
 tress  come  to  me  or  to  coal  companies
 for  their  genuine  requirements  of  ९01,
 we  issue  coal  permits  on  ad  hoc  basis
 Subject  to  proper  verification  by  the
 Coal  India...  (Interruptions).

 MR.  CHAIRMAN:  The  Minister  is
 not  yielding.

 SHRI  A.  B.  A.  GHANI  KHAN
 CHAUDMUIURI:  I  do  not  think  heaven
 has  fallen,  simply  because  some  per-
 mits  have  been  issued  from  my  end
 to  the  needy  consumers.  It  has  tn  be
 remembered  that  ad  hoc  allotment  of
 about  40,000  tonnes  are  nothing  but  a
 drop  in  the  ccean  when  it  is  realised
 that  Coal  India  distributes  about  91
 million  tonn>s  of  coal  every  year.  Any-
 body  can  give  any  twist  to  this  bat
 the  charges  of  corruption  are  complete-
 ly  baseless  and  politically  motivated...

 (Interruptions)

 MR.  CHAIRMAN:  ‘You  cannot  do
 like  this  Mr.  Ghosh,  Whatever  the
 Members  are  saying  without  my  per-
 mission  will  nou  go  on  recofd.
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 SHRI  A.  B.  A.  GHANI  KHAN
 CHAUDHURI:  When  I  made  reference
 to  the  CPM  Gevernment  ang  the  mal-
 Practices  which  are  going  on  in  West
 Bengal,  I  wanted  to  focus  attention  cn
 the  fact  that  large  number  of  persens
 in  West  Bengal  had  approached  me  and
 told  me  that  they  were  not  getting  -oal
 for  their  needs  from  the  Government
 machinery  there  because  they  were  not
 CPM  supporters....  (Interruptions),

 Despite  liberal  release  of  coal,  con-
 sumers  have  continued  to  face  difficul-
 ties  in  getting  coal  at  reascnable  yri-
 ces  at  their  end.  One  of  the  causes
 contributing  to  this  stave  of  affairs  is
 re-despatches  of  coal  allotted  to  rre2a
 of  allocation.  As  an  example,  I  would
 like  to  cite  a  case  of  Calcutta  from
 where  each  day  100  to  150  rail  wagens
 of  coal  were  booked  as  smalls  (coal
 packed  in  gunny  bags)  1to  destinations
 outside  Bengal.  Continued  consumer
 distress  1n  Calcutta  was,  therefore,  not
 unnatural...  (Interruptions),  Besides
 till  the  middle  of  April,  unauthorised
 mining  of  0081  deposits  by  private  ope-
 rators  in  West  Bengal  was  rampant
 There  was  little  control  on  distribution
 and  prices  of  this  coal.

 To  mitigate  hardship  caused  to
 people,  because  of  wrong  practices
 permitted  in  the  State,  I  adviseq  Coal
 India,  to  open  major.  distribution
 centres  in  Calcutta.  This,  as  mention-
 ed  earlier,  would  give  relief  to  public
 Rs.  5—7  per  40  Kg.  of  soft  coke.

 I  have  also  come  to  the  conclusion
 that  Coal  India  woulg  have  to  extend
 its  control  on  distribution  to  other
 States  also—not  only  in  West,  Bengal
 and  Bihar—wherever  we  can_  get
 dumps.  The  main  thing  is  getting
 dumps.  (Interruptions)  I  did  not  dis-
 turb  the  hon.  Members.  (Interruy-
 tions).

 MR.  CHAIRMAN:  May  ।  make  a
 request  to  the  Members?  We  are

 discussing  a  very  important  Depart-
 ment.  The  policy  4  being’  explained
 to  the  House,  and  to  the  country  as  a
 whole.  Please...let  us  hear  What  the
 Minister  has  to  say.  (Int@rruvtions)'
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 CHAUDHURI:  Discussions  with  the

 Stateg  of  Orissa,  Bihar  ahd  U.P.  to

 meet  the  end  are  being  held.  (Inter-

 ruptions)  I  would,  therefore,  request

 the  hon,  Members to  approve  of  these

 Demands  for  Granta,

 (interruptions)
 **

 MR.  CHAIRMAN:  This  will  not  go
 on  record,

 (Interruptions)

 -
 MR.  CHAIRMAN:  ।  will  handle  the

 House.  Please  keep  quiet  I  will  do

 it  for  you.  I  shall  now  put  a  the

 Cut  Motions  together  now.....

 SHRI  RAM  VILAS  PASWAN:  I
 want  my  Cut  Motiong  No.  119  and  120

 to  be  put  to  vote  separately,

 MR.  CHAIRMAN:  I  shall  now  put
 all  the  Cut  Motions,  except  Nos.  119

 ahd  120  to  the  vote  of  the  House.

 Cut  Motions  Nos,  1  to  12,  17  to  23,
 38  to  61,  93  to  98  and  121  to  125  were

 put  and  negatived.

 MR.  CHAIRMAN:  ।  shall  now  put
 Cut  Motions  nos.  119  and  120  moved

 by  Shri  Ram  Vilas  Paswan  to  the  vote
 of  the  House.

 Cut  motions  Nos.  119  and  120  were

 put  and  negatived.

 ०  MR.  CHAIRMAN:  I  shall  now  put
 the  demang  for  Grant  relating  to  the

 Ministry  of  Energy.  The  question  is:

 “That  the  respective  sums  not

 exceedigg  the  gmounts  on  Revenue

 Account  nad  Capital  Account  shown
 in  the  fourth  column  of  the  Order

 e
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 Paper  be  granted  to  the  President
 out  of  the  Consolidateg  Fund  of
 India  to  complete  the  sums  netes-

 sary  to  deray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  31st  day  of

 March,  1981,  in  respect  pf  the  head
 of  demand  entered  in  the  second
 column  thereof  against  Demand
 No.  30  relating  to  the

 Ministry
 of

 Energy”.

 The  motwon  was  adopted.

 MR.  CHAIRMAN:  I  shall  now  put
 all  the  cut  motions  moved  t&  the  vote
 of  the  House  relating  to  the  Depart-
 ment  of  Coal  (Ministry  of  Steel,  Mineg
 and  Coal)  unless  any  hon.  Member

 desires  any  particular  cut  motion  to  be
 put  separately—lI  shall  now  put  all  thé
 cut  motions  together.

 All  the  cut  motions  were  put  and

 negatived.

 MR.  CHAIRMAN:  I  shall  now  put
 the  Demand  for  Grant  relating  to  the
 Department  of  Coal  (Ministry  of  Steel,
 Mirf&s  and  Coal):  The  question  is:

 “That  the  respective  sumg  not

 exceeding  the  amounts  on  Revenue

 Account  and  Capital  Account  shown

 in  the  fourth  column  of  the  Order

 Paper  be  granted  to  the  President

 out  of  the  Consolidated  Fund  of

 Indja  to  complete  the  sums  necessary
 to  defray  the  charges  that  will  come

 in  course  of  payment  during  the

 year  ending  the  31st  gay  of  March,

 1981,  in  respect  of  the  head  of  *de-

 mang  entered  in  the  second  column

 thereof  against  Demand  No.  8?  re-

 lating  to  the  Department  of  Coal

 (Ministry  pf  Steel,  Mines  and
 Coal)”.

 The
 motion  was  adopted.

 en
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 D-nands  for  Grants  (General),  1980-81  in  respect  of  Ministry  of  Energy  ond  the
 Department  of  Coal

 .  (Ministry  of  Steel,  Mines  and  Coal)  ooted  by  Lok  Sabha

 No.  of  Amount  of  Demandfor  Grant  Amount  of  Demand  for  Grant!
 Demand  Wame  of  Demand  on  account  voted  by  the  voted  by  the  House

 House  on  14-3-1980

 1  .  2  3  4

 Revenue  Capital  Revenue  Capital

 ह  Rs.  Rs,  Rs.
 i

 Rs.

 MINISTRY  OF  ENERGY  .

 30,  Ministry  of  Energy  .  ि  21,88,71,000  169,52,68,000  44:07,56,000  370,28,86,000

 MINISTRY  OF  STEEL,  MINES

 AND  COAL

 82.  Department  of  Coal  .  -  37546,58,000  178,52,63,000  —70,86,28,000  381,03,28,000

 eo ew  ee

 MR.  CHAIRMAN:  The  House  stands  18.44  hrs.  oe

 The  Lok  Sabha  then  adjourneg  till Mond  the adjourned  to  meet  on  onday,
 Eleven  of  the  Clock  on  Monday,  Juty

 14th  July,  1980,  at  11  A.M.  14,  1980/Asadha  23,  1902  (Saka)
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